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1. 	This application hars 	filed.by  the applicant, who is 

an Electrician under the respondents praying for the reliefs as 

follows :- 

(1) That the respondents may be directed to produce all 
records before the Hon'ble Tribunal with adequate 
justification or the arbitrary recovery of Such a 
huge amount; 

Contd, . P/2.Th 



(11) On being s 5tisfiad and perusal of the records 
if the Hon'ble Court feels that Some arbitrary 
action has been taken the respondents may be 
directed to refund the amount sorecovared and 
Stop deduction of the instalment; 

(iii) Any other order or orders as the Honhle Tribunal 
thaySeem fit in the circumstances of the caSe. 
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The case has been opoosed by the resoondents by 

filing a reply, which we have perused, 

We Pind that the aplicanthd aerlier filed another 

O.A. bealting No. 262 of 1996 which was withdrawn by the appliCant 

and Suchwithdrawel was ordered on 16.4.1996 by the Tribunal. 

On a  perdisal of the Said record we find that the relief prayed for 

in that withdrawn :petit ion is Substantially the Same as the reliefs 

preyed f'r in the instant application. No liberty was granted by 

the Tribijnal to file a  fresh application by the applicant nor was 

it prayed  for.. The lw regrdjng such a position is very clear 

from the public policy as enshrined in Order 23 Rule 1 of the 

Civil procedure Codes  On the basis of the $8id Rule under C.P.C. 

therefor, we have no hesitation to hold that the inst8nt applica 

tion is not maintainable in the present form and it is li9ble to be 

dis missed 
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For the reasons qivCn shove, the application is 

dismissed without paSSin!1 any order as to costs
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(0, Purkayastha ) 	 ( B.C. 3arry,a ) 
Member (J) 	 Member (A) 


